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In The Central Administrative Tribunal 
;J· 

' 
ALLAHABAD BENCH 

t : ORDER · SHEET : a 

A I. . N 0. I\ T 3 5 8 /9 7 , 9 pp 1cat1on o.... . .l'tie_. NQ ., ••. •••.•••.••••••..•. . of 9 

Applicant (s) Respondent (1) 

Advocate for Applicant (s) Advocate for Respondent ( s) 

Notes of ttie Registry Orders of the Tribunal 

04/08/00 

Hon . Ilr.S . K. I . iiaavi ( J . I·l. 

Shri V . K . Srivastava for tre 

applicant . ~hri K. P . Singh for the 

r e spondents . Inspite of s pop order 

dated 12 . 5 . 00 , Shri K. P . Singh, lea rned 

counsel for the respondents further 

seeks time . Strongly opposed by 

Shri V . K . Srivc.lstava . Learned counsel 

for t r;e u.pplicant subm~ts that the 

applicant is fAd¢"up'Pursuing this 

simpl e matter, in which he ha s on l y 

claimed interest on unauthor isedly 

recovered amount by the 

and he suggests tl1at i.L. 

res pond en ts 
~ 

the respondents, 

directed to settle the matter for 

which the app l icant made representation 

before them, he may a ope for early 

redres sal . Shri K. P . Singh, learned 

counsel for the respondents ha s opp­

osed this suggesti on . but I J O not rind 

an¥ force i n the s ubmi ssion of l earned 

counsel fo r the r espondents . 

Incase the upplica n t makes 

a representation before the r ewponderi:. s 

wi thin a month, the same shall be deci ­

ded by the respondents wi tl"in 2 months 
/ 

iM.1~-aL./by p~ssing detailed , r easoned a nd 

/m . m/ 

speaking o rder and if the app l icdnt 
,,._ (! .. ~ .... 

• ;j c; fa 11 nd ent i tled fo r J pavment, the 

same shall be paid \·1it.hin 6 \·1eeks 

thereafter . The O.A. is disposad of 

\·Ji th tl e dbov e observu ti on. 

as to coutn . 
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